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Allocation of   .time      for   Government 
Legislative Business 

THE DEPUTY CHAIRMAN;  I have 
to inform hon. Members that the Busi- 

ness Advisory committee at its meet- 
ing held today, the 10th August, 1989, 
allotted time for Government Legisla- 
tive Business as follows: 

 
Business Time allotted 

1. Consideration and passing of the Constitution (Sixty-third Amend- 
ment) Bill, 1989, as passed by the Lok Sabha        .       .       .       .2 Hours. 

2. Consideration and passing of the following Bills, as passed by the 
•  -,. Lok Sabha :— 

(a) The Constitution (Sixty-fourth Amendment) Bill, 1989 
")   16 Hours. 

(b) The Constitution (Sixty-fifth Amendment) Bill, 1989.  To be discussed to- 
J    gether. 

 

The Committee recommended that 
in order to complete the Government 
Business, the present Session of the 
Bajya Sabha, be extended up to the 
18th August, 1989, and, accordingly, 
the House should sit on Monday, the 
14th August, Wednesday, the 16th 
August, and Friday, the 18th August, 
1989, and that there would be no Ques- 
tion Hour on these days. 

I THE   BUDGET    (KARNATAKA), 
1989-90 

II. THE KARNATAKA APPROPRIA- 
TION BILL 1980—Contd. 
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THE DEPUTY   CHAIRMAN;     Shri 
V. Narayanasamy. Needless    to    say, 
please  be rather brief because it is 
already quarter to six. Be to the point. 

SHRI V. NARAYANASAMY. Madam 
Deputy Chairman, thank you for giv- 
ing me this opportunity to speak on 
the Karnataka budget. 

The Karnataka State, as far as finan- 
cial position is concerned, is in a bad 
shape. The reasons have been explain- 
ed by the previous speakers from my 
side. I would like to say that in no 
State was a budget passed for six 
months but in Karnataka, after the 
Janata Government came to power 
there, in March 198g the vote on ac- 
count was passed only for six months. 
They have actually made history in 
this regard. 

As far as revenue in Karnataka is 
concerned, in 1983-84 it was Rs. 1,484 
crores. In 1988-89 it was Rs. 2,200 
crores. Now, in 1989-90, it is expected 
to be Rs. 2,600 crores. From sales tax 
alone they have been collecting Rs. 
1,000 crores. And with all this money 
the State Government was not in a 
position to manage the situation. 

I would like to say that the Central 
Government had given them an allo- 
cation for the purpose of drought re- 
lief. The honourable Member, Hanu- 
manthappaji, also has said that the 
Chief Minister, was not visiting the 
drought-affected areas..Only after the 
Prime Minister's visit to those areas 
was he compelled to go to the various 
areas which were affected by drought. 
I am pained to say that even the 
amount that has been sanctioned by 
the Centre was not fully utilized. Out 
of Rs. 37.34 crores sanctioned by the 
Central  Government,  the State   Gov- 

ernment had spent only Rs. 19.70 
crores. Just see the utter careless- 
ness of their not taking into conside- 
ration the situation in Karnataka, 
especially in the drought-affected 
areas. That is how the State Govern- 
ment was functioning. 

Apart from what 1 have already 
said, the scandals in Karnataka can 
be divided into four categories. One 
is with regard to telephone tapping. 
Not even the Ministers of Mr. Hegde's 
Cabinet were spared. The honourable 
leader in the opposition, Mr. Gurupa- 
daswamy is not sitting here at the 
- moment; he was there sometime back. 
Even the telephone of the present 
Janata leader, Mr. Deve Gowda and 
the telephones of so many other people 
were tapped. Even the telephone of. 
Mr. Chandra Shekhar, a senior leader, 
was tapped. The telephone of Mr. Ajit 
Singh was tapped. The telephones of 
all these leaders were' tapped by Mr. 
Ramakrishna Hegde for his own poli- 
tical ends. 

If you go through the strategy adop- 
ted, by them in the land scandal, you 
will find that the Urban Land Ceiling 
Act is enforced in Karnataka, especi- 
ally in Bangalore, but the strategy 
was that no one should sell the land 
which is within the city limits because 
it is covered by the Urban Land Ceil- 
ing Act or is under the green belt area. 
The Government used to send notices 
to the parties. that they are going 
to acquire land. Immediately instruc- 
tions will be issued that this land will 
be given to societies, all fictitious 
societies. Those societies have taken 
the land, and with that they have been 
thriving. It is an indirect way of cir- 
cumventing the land regulation. 
Twenty-two thousand hectares of land 
has been given to societies. Madam, 
those societies also engaged middle- 
men, and through the middlemen the 
Chief Minister and his Cabient collear 
gues were acting. By this, crores of 
rupees have gone into the coffers of 
the Chief Minister, Mr. Ramakrishna 
Hegde, and his Cabinet colleagues 
during the Janata rule. 
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Apart from that, as far the enquiry 
is concerned, a committee was appoin- 
' ted. The G. K. Rao Committee was 
appointed. The Committee was going 
into the allegations. While the enquiry 
was going on, the Chief Minister's 
office sent a letter. In that letter, it has 
been mentioned that the State Gov- 
ernment need not unnecessarily enter 
into the controversy. This order is re- 
lating to the co-operative societies. 
Therefore, the Secretary wrote the 
letter: But, Madam, Mr. Ekanthaiah, 
who was the Minister for Co-operation 
"-Mr. Hanumanthappa says that he is 
fromi Chitradurga District from where 
he is also coming—saw to it that the 
enquiry was proceeding. Madam, even 
at the time when the G. K. Rao Com- 
mittee was to submit its report, 
what happened was that all attempts 
were made, even by the Bommai Gov- 
ernment; to stop the report. But, fort- 
unately, for the Chief Minister the 
report came. Madam, in that report it 
was very clear that the relatives and 
friends and known persons of Mr. 
Ramakrishna Hegde have been fav- 
oured. Madam, Mr. Ekanthaiah, the 
Minister at that time was punished, 
and he was not taken at the time of 
the expansion of the Ministry the 
next time. Madam, this is the hard 
fact which nobody can deny. 

Madam, apart from, that, I take the 
liquor deal. I will give the details of 
how you have swindled • money in 
Karnataka. As far as liquor is con- 
cerned, they have got the term 
"seconds." Only the production -of the 
first bottle is taxed. Other items they 
have been manufacturing in 1:15 ratio. 
Madam, it has been proved that the 
Chief. Minister is a darling of the 
liquor barons of Karnataka. What hap- 
pened, is," the tax evasion was 100 
per cent.  (Interruptions) • 

THE DEPUTY CHAIRMAN: I chec- 
ked  up.   '"Darling"  is   parliamentary. 

SHRI       V.       NARAYANASAMY: 
Madam, the evasion was 100 per cent, 

in which 99 per cent was going to 
the coffers of the persons who have 
been involved in the deal, and only 1 
per cent was  going to the Chief- 
Minister.    -    - 

Madam, I will give the figures which 
will be startling. As far as arrack is 
concerned, the State was getting a. 
revenue in 1987-88—I will take the 
figures of 1987-88—of Rs. 135.45 crores; 
in 1988-89, Rs. 137.75 crores. As far 
as other items, as far as the IMFL, 
are concerned, the State exchequer ; 
was getting Rs. 41.43 crores in 1987-88. - - 
and in 1988-89 Rs. 47.92 crores. As far 
as the duty on liquor essentially the 
IMFL is concerned, it will always be 
more. The income derived by the State 
Government from the IMFL liquor will 
be more compared to that of arrack. 
By allowing "seconds" to.be manu- 
factured, and sold in the market, eva- 
ding the duty, the Janata Government, 
and when Mr. Bommai came it was 
the Janata Dal Government, and I 
could not distinguish between the 
Janata and the Janata Dal, both the 
Governments were patronising this 
business and earning crores of rupees. 
After the issue was raised in the 
House, I would like to quote only 
two lines about the reaction of the 
former Chief Minister, Shri Rama- 
krishna Hegde. What was the reaction? 
He  simply said: 

"Today it was his Government 
that took maximum number of effec- 
tive steps to stop sale of seconds in 
liquor." 

It is a blatant lie. It was only, 
during the period of Shri Ramakrishna 
Hegde that the seconds were sold 
very freely in the market without 
paying any taxes and Ramakrishna 
Hegde had patronised It and today 
he has become a person of Rs. 200 
crores. That money is not only In 
India, but is also in foreign countries. 
Therefore, In. all the fields, whether it 
is in liquor or cooperative societies of 
even in sanctioning of the colleges, . 
on all they have been getting money 
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If you see the paper and if you hear 
his speech on a platform you will see 
that he speaks of value-based politics. 
He says there should be clean image 
In political life. This is what the clean 
image and value-based politics is 
which Janata Party and Janta Dal 
are preaching to the nation and also 
Jo the people of the country. They 
should be ashamed of it A person in 
public life getting money out of each 
And every deal should quit politics 
and go away to save the public from 
all these things. But unfortunately, 
such kind of people are preaching poli- 
tics to others. Therefore, I request the 
Central Government since the Presi- 
dent's rule in there now, all the cases 
of irregularities, corruption, mal- 
practice and cheating the public and 
jailing their offers should be brought 
out. The Government should take 
stern action against the guilty. 

An hon. Member who spoke from 
our side stated that the State coffers 
have become empty. I would like to 
-say only one word about the Govern- 
ment servants. The State Government , 
servants were not paid the increased 
DA by the State Government for 
more than four years. They had been 
given National Savings Certificates 
instead. What will a Class IV Govern- . 
ment servant do with the National 
Savings Certificates? Is it going to 
feed him? Moreover no bonus was 
paid to them. In all" the Congress-ruled 
States, the State Government em- 
ployees are getting 26 days' bonus, but 
the State Government of Karnataka 
had not paid bonus to its employees 
iii spite of their demand for it. They 
agitated in favour of their demand. 
Moreover, they went on strike for 
more than one month to press their 
demand, but the State Government 
was simply keeping quiet. When the 
Governor's rule was introduced, he- 
Immediately announced that cash will 
be given to them in lieu of the amount 
accumulated by way of National 
.Savings Certificates. 

The State Exchequer was completely 
emptied by them. Apart from getting 

money from outside, they nave also- 
taken money out of the coffers of the 
Karnataka exchequer. Therefore, the 
duty is cast upon the Finance Minis- 
ter and also on the Governor of 
Karnataka to see that the State ad- 
ministration is made sound financially 
and they have to ensure the State's 
industrial growth. I hope the Central 
Government will give all the assis- 
tance to the Government of Karnataka 
for bringing this derailed State back 
on its rails. 

SHRIMATI BIJOYA CHAKRA- 
VARTY: This is for the second time 
that we are discussing a State Budget 
in the House. It Is very unfortunate 
that we are discussing the Appropria- 
tion Bill of a State which has been 
put under President's rule in a very 
undemocratic way. In the most une- 
thical and undemocratic way the Kar- 
nataka Government Was toppled and 
President's rule was imposed. 

THE MINISTER OF STATE OF 
THE MINISTRY OF. WATER RE- 
SOURCES AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
M. M. JACOB): This House is dis- 
cussing Karnataka budget because the 
Janata Party failed in that State. 
They were devided. Finally, it came 
under President's rule. 

SHRIMATI BIJOYA CHAKRA- 
VARTY: Sir, I am coming to the 
point. My time is very short but even 
then I will tell you anout the point. 
My question is; Can any Member of 
the Treasury Bencnes say that the 
States ruled by the Congress- (1) are 
giving real happiness, real El Dorado 
to those people or are they ruling with- 
! '' out corruption? We can give a big list 
of corruption charges of those States. 
I know . many of the States, even 
my State, how the affairs of those 
States are running. I do not want to 
go into the details because of con- 
straint of time. Madam, you have in- 
dicated the time allotted to my party 
and that is why I will not go into the 
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details. I know that in 1970-71 the 
Governors' Conference recommended 
that majority of the ruling party 
should be tested only on the floor of 
the Assembly but this is not being 
done in the case of non-Congress (I) 
States and they are being toppled. 
Besides this, even after the recom- 
mendations of the Sarkaria Commis- 
sion, we have seen how the Governors 
are appointed, how the Governors are 
acting in the non-Congress (1) States. 
They are. acting just like agents of 
the Centre and as Congress (I) people. 
Madam, I want to mention only one 
example, not of the present Govern- 
ment at the Centre but after 1971 
elections to Assembly in Bengal. 
Instead of inviting the largest single 
party enjoying majority, Mr. Jyoti Basu 
who was the leader of the Left Front 
party, Mr. Ajoy Mukherjee was 
invited to form the Government. So, 
Madam, this is only one example I 
put forward to prove my point. I do 
not want to speak a bout  corruption, 
giving suggestions and counter-sugges- 
tions because much water has flowed 
into Ganga and Cauvery. But I want 
to say, Madam, living in a glass-house 
one should not throw stones at others. 
To justify the President rule in 
Karnataka, the Members sitting on the 
left side to me levelled charges which 
are not proved ones. But what about 
the CAG report? It has clearly poin- 
ted out the corruption of the ruling 
party at the Centre. The CAG report 
pointed out directly to the person 
sitting in the highest office of the 
country. In spite of the Opposition 
parties demanding resignation of Mr. 
Rajiv Gandhi, way he has not resig- 
ned? 

THAKUR     JAGATPAL     SINGH: 
Madam, it is not a fact 

PROP.      SURENDRA BHATTA- 
CHARJEE (West Bengal): He is not 
resigning. That is a fact. Has he 
resigned? Is It not a fact that he has 
not resigned? 

 
SHRIMATI BIJOYA CHAKRA- 

VARTY: The Centre can topple a non- 
Congress (I.) Government because ol 
unfounded charges whereas corruption 
which is a Constitutional body against 
the ruling party at the Centre and 
yet the Government has not yet resig- 
ned. That is my point. 

PROF. SOURENDRA BHATTA- 
CHARJEE: He has. made an exposure. 
That is why he has to resign. 

SHRIMATI BIJOYA CHAKRA- 
VARTY: (Time bell rings) I will take 
only half-a-minute. Madam, we have 
seen the performance of the Janata 
Government that had come to power 
in 1983, The performance was better 
than the Congress-I Government that 
ruled the State until 1983. We have 
seen that 25 per cent of the seats are 
reserved for women in the local bodies 
and moreover those people . who are 
constituting less than 1 per cent are 
given a chance and nominated to the 
local bodies. Madam, this provision 
of passing the budget of a 'State' here 
should be stopped and the elections 
should be held "as early as possible 
In Karnataka. Thank you. 

SHRI SUKOMAL SEN: Madam, how 
many speakers" are there? 

THE DEPUTY CHAIRMAN: We will 
pass this Bill because it is a money 
Bill. We can remove the names. 
6.oo P.M.  

SHRI SUKOMAL SEN: Enough 
harm has been done to Karnataka. 
What more do you want?. They have 
said so many things.   (Interruptions)] 

THE DEPUTY CHAIRMAN; The 
names can be removed by me. If you 
want the Bill to be passed ...(Interrupt 
tions)...I can ask the Minister to 
reply... (Interruptions)... 

SHRI M. M. JACOB: N6, no. Mr. 
K. G. Maheswarappa, will not agree. 
I want to listen to him. 



 

THE DEPUTY CHAIRMAN: wo, ne 
has no time.  {Interruptions),., 

SHRI K. G. MAHESWAEAPPA: At 
least, let us do justice to Karnataka 
Budget. No Karnataka man has spoken 
.... (Interruptions) 

THE DEPUTY CHAIRMAN; Tomor- 
row, we have very little time. It is 
Private Members' Day and we have 
to finish it today.   (Interruption)... 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Therefore, 
it has to be passed today. That is the 
only justice to the Bill. 

SHRI K. G, MAHESWARAPPA: No, 
no. The Treasury Benches people took 
forty-five minutes to one hour. (Inter, 
ruptions,) . Tomorrow, we will con- 
tinue... (Interruptions).   .   . 

THE DEPUTY CHAIRMAN: Let 
Shrimati Syeda Anwara, Taimur make 
her maiden speech at the fag end of 
the day. 

SHRIMATI SYEDA ANWARA 
TAIMUR (Nominated): Madam, this 
is not my maiden speech. In purport 
of Karnataka Budget I want to speak 
a few words. I shall be very brief, 
Madam, because already our party 
people have elaborately spoken about 
corruption and other things. My col- 
league, Shrimati Bijoya Chakravarty 
has said that the State Government of 
Karnataka was ousted undemocrati- 
cally and the President's rule was 
promulgated. I would like to say that 
it was because of the Janata Party 
misrule that the economic conditions 
deteriorated and rampant corruption, 
mismanagement affected the progress 
of the State and when the progress of 
the State was hampered and stagnated, 
unemployment problem Increased, 
people became insecure and restless 
and even the party legislators revolted. - 
As a result of all this, the Janata 
Government fell and President's rule 
was imposed. It is not because the 
Central Government wanted to have 
Presidential rule there that the State 

Government of Karnataka was ousted. 
Our hon. colleague, Mr. H. Hanuman- 
thappa has stated it elaborately with 
documents  about  the performance  of 
the Janata Government in Karnataka. 
Almost all the welfare schemes  were 
stagnant.  The widows1  pensions were 
stopped, the old age pensions were not 
paid. Almost all the developmental pro- 
grammes  were     stagnant and now, I 
would like to say that by imposing the 
Presidential rule, this State has been 
saved.  Hon.  Shrimati Margaret Alva 
also  stated  with documents and 'facts 
and figures about the condition of the 
officials, the low-paid officials, like the 
police,  the   security  persossel.     Their 
TA   and  DA  were   stopped.  The  pri- 
mary   school  teachers   were   also   not 
paid.   How   these   low-paid   employees 
can   run  their  lives   if  the   condition 
of the Government was Hke this? The 
treasury was empty and due to revolt 
made by the  party     legislators, this 
Government fell. Now, I do not want 
to  repeat the  corruption  charges   ag- 
ainst the State Government which have 
so   vividly  and elaborately   been dis- 
cussed by my colleagues. Now, I want 
to say that sufficient funds which have 
been allotted for the State of Karnataka 
and the Jawahar Rozgar Yojana will 
particularly give benefit to the back- 
ward classes, women and other weaker 
sections of the society. This    scheme 
will give employment at least to one 
person in a family. It will go a long 
way to     eradicate  poverty.     In this 
scheme, 80 per cent funds will be pro- 
vided by the Union  Government  and 
20 per cent by the State Government. 
T hone, the allocation    made for the 
development of women and child wel- 
fare would be implemented   properly. 
As democracy is our tradition, 
I think 
elections should be held in 
Karnataka 
as early as possible so that the 
people may participate in the nation- 
building task. Thank you. 

THE DEPUTY CHAIRMAN: Now, 
Prof. Sourendra Bhattacharjee. Kindly 
confine yourself to three minutes. 
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PROF. SOURENDRA BHATTA- 
CHARJEE; Perhaps one minute also 
might do to oppose, Madam. But, any- 
way, let me hope that you will not 
watch put with stop-watch. 

As I was hearing some of the spee- 
ches from the treasury benches, their 
display of self-righteousness, I was re- 
minded of a Bengali saying meaning 
the mother of a thief shouts much; 
My colleague here is giving the Ben- 
gali for it. 'chorer mayer bara gala'. 
But after that, there is another thing 
which I do not want to bring in. That 
will be instead of eating the banana 
doing something else. The question is 
the initiator of the entire process of 
destabilisatien which has been haunt- 
ing our Prime Minister Shri Rajiv 
Gandhi. The process of destabilisa- 
tion in Karnataka was initiated by a 
,person. Mr. Venkatasubbiah, who hails 
from a neighbouring State, but who 
went as the Governor of Bihar. (.In- 
terruptions) 

SHRI H. HANUMANTHAPPA: 
Madam,   I   am   sorry.. .(Interruption) 

PROF. SOURENDRA BHATTA- 
CHARJEE: There can be no point of 
order. 

SHRI H. HANUMANTHAPPA: I am 
net on a point of order. I am on a 
matter of correction. Their own party 
people have said the reasons for the 
fsilure of the- Government. Nowhere, 
nobody, so far referred to Mr. Venka- 
fa'subbiah as . .   . (Interruption) 

PROF.     SOURENDRA        BHATTA- 
CHARJEE:  ..I was  telling of the un- 
enviable record of the present  Gover- 
nor of Karnataka     when he  was  in 
Bihar. 

THE DEPUTY CHAIRMAN: I must 
remind the hon. Member that he 
should not bring the name of the 
Governor. You can talk about Kama- • 
taka, but not the Governor. We are 
iiot discu»sing the conduct of the 
Governor. 

PROF. SOURENDRA BHATTA- 
CHARJEE: This time, I have not 
added the name'. I have said, when 
he was the Governor of Bihar, he 
had an unenviable record of dismis- 
sing seven vice-chancellors. (Inter- 
ruptions){ 

SHRI SUKOMAL SEN: So many 
times names have been taken. (Inter- 
ruption) .... everything has been 
taken in the House. Why not Venka- 
tasubbiah? _PROF. SOURENDRA 
BHATTA- 
CHARJEE: No. No question of name. 
(Interruption). 

THE DEPUTY CHAIRMAN: Just a 
second, please. I want to remind the 
hon. Member. You are speaking on 
the Karnataka Bill. We should confine 
ourselves to Karnataka. What any- 
body did anywhere else is not to be 
discussed over here at this point of 
time. Please confine yourself to what 
has been happening in Karnataka. 

SHRI MOTURU HANUMANTHA 
RAO: We are discussing in Delhi, in 
Parliament. The Budget is proposed 
by the Central Government. So we 
must speak. 

THE DEPUTY CHAIRMAN: That 
we are discussing within the rules. 
We are not doling anything beyond 
the rules   (interruptions). 

PROF. SOURENDRA BHATTA- 
CHARIRE: When the seasoned... 
it was within the rules. 

THE DEPUTY CHAIRMAN: No. It 
will not go on record. 

PROF. SOURENDRA BHATTA- 
CHARJEE:* 

THE DEPUTY CHAIRMAN: No. 
No. It will not go on record. Bihar 
is not in Karnataka. 

*Not recorded. 
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PROF. SOURENDRA  BHATTA- 
CHARJEE: I concede that it was 
under the rules. But,... 

THE DEPUTY CHAIRMAN; Please 
talk relevance. Do not talk irrelevance. 
What happened to Vice-Chancellors in 
Bihar is not our concern just now. 

PROF. SOURENDRA BHATTA- 
CHARJEE: It is hot a question of 
Bihar. It is a question of supersession, 
dismissal. Here was a dismissal there 
was a dismissal. Now the question 
is we discussed at length the inequity 
of the step which was taken in Kama- 
taka at that time. But then we were 
given to understand that elections in 
Kamataka would be held at a very- 
early date. My previous speaker, the 
honourable Shrimati Anwara Taimur, 
who herself had been a Chief Minister, 
expressed the hope that elections 
would be held as early as possible. 
Now, the term 'as early as possible' 
is a term which can be stretched any- 
way one likes. As things stand, when 
Kamataka is under the Centre, the 
ruling party at the Centre or its State 
branch do not talk of elections there. 
So hoping for elections there and a 
return of the popular rule in Kama- 
taka may be a far cry. I would, there- 
fore, urge upon the Minister who is 
here to expound the policy of his 
Government of destabilisation or sta- 
bilisation, to assure us'on this point 
that elections would be held in Kar- 
nataka within six months and the 
spell of President's rule won't be ex- 
tended in Kamataka after October. 
Thank you. 

SHRI D. B. CHANDRE GOWDA: 
Madam, can the word "jhoota" be- 
used? 
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THE DEPUTY     CHAIRMAN; It is 
only an idiom. 

SOME HON. MEMBERS:    It is an 
idiom.. . (Interruptions)... 
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"SHRI GHULAM. RASOOL' MATTO 
(Jamnsu and Kashmir); Madam 
Deputy Chairman, I have beard with 
rapt attention to the speeches made 
here. But none of the,m discussed the 
Budget. As usual, I will confine my 
remarks to the Budget. I congratulate 
the Finance Minister who Is not here— 
Mr. Gadhvi is here. Unlike the 
Punjab Budget, there are certain 
good features in this. But alas, as 
many of the Members have said, this 
Budget should have been discussed 
in the State Legislature at Bangalore, 
but it is being discussed over here. 
I feel and pray that the time will 
soon come when democratic Govern- 
ment will be installed there and they 
will discuss the Budgets there. But, 
however, J find that unlike the Punjab 
Budget about which I spoke the other 
day, Mr. Gadhvi has been a little 
liberal in the case of Karnataka and 
he needs to be congratulated. In thai 
case of Karnataka Budget, I find that! 
in the case of Education alone, there 
has been an increase of Rs. 
170*croreafrom the Budgeted estimates 
and the: 
revised estimates of the year 1988-89. 
Similarly, there has been an increase 
in the Economic Services, that is, agri- 
culture and allied activites by Rs. 97; 
crores. There ha? also been an in- 
crease in Rural Development and 
Special Services. The total increase 
is Rs. 22.3 crores. There has been an 
increase of Rs. 162.14 crores in the" 
Economic Services. However, I find 
that on the Revenue Account, com- 
pared to    ihe revised    estimates of 
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1988-89, there has been    an increase 
of Us. 521.43 crores which to my mind 
is sizeable, and the Government needs 
to be congratulated for this increase, 
and I hope that this amount will be 
spent in the manner that it hag been 
intended. However,,I have, three grey 
areas and I would like the hon. Minis- 
ter  to   react  to  these.  Mr.  Minister, 
there are three areas in which I feel 
that justice    has not been,   done to 
Karnataka. Number one is with regard 
to the relief    on account of natural 
calamities. As against    an amount of 
Us. 15.37 crores last   year in the re- 
vised Estimates, this year the Budget 
has been kept at Rs. 6  crores only. 
Thus, there is a shortfall of Rs. 9.37 
crores on this account. As against Rs. 
15.37 crores earmarked for last year, 
this year they earmarked only Rs.  6 
crores. 

Similarly, Madam, another very im- 
portant area is 'Hill areas'. In Hill 
areas' also, there, has been a decrease 
of Rs. X crore this year compared to 
-last year. Similarly, with regard to 
ecology and environment, there has 
been a decrease this year which is 
unwarranted. I hope the Government 
would attend to it, and at least in 
these areas where there has been less 
allocation in the Budget, that should 
be increased. 

The second point that I want to 
make, Madam, is with regard to publie 
debts. There has been a total public 
debt increase of Rs, 118.30 crores 
during the year under the Miscellane- 
ous Capital Receipts. 'As against this, 
the spending part there is only Rs. 18 
crores. So, this Rs. 100 crores where 
has it gone and how it has been 
accounted for, the Minister may kindly 
react to it. On the capital account 
there has been an increase of Rs. 103 
crores, there is no doubt. But in the 
case of capital account on social ser- 
vices, there has been a decrease of 
Rs. 5.63 crores and general services 
Rs, 49 lakhs. This needs to be Woked 

into and I would request the hon. 
Minister to pay his attention to this 
because this is an area, we are dis- 
cussing the,. Karnataka Assembly. With 
what little time I had at my disposal, 
I have tried to understand it. Of 
course, there are very good features 
as compared to the Punjab Budget 
which we have discussed the there 
day. But there are certain area? which 
need to be paid more attention. 

Lastly^ I would rectuest the hon. 
Minister that whenever, Madam De- 
puty Chairman, this is a general 
practice, that whenever the Governor's 
rule is Imposed in any State, a par- 
liamentary committee is constituted. 
It was constituted in the case of Tamil 
Nadu. It was constituted in the case 
of Punjab. And it has been consti- 
j ■ tuted in the case of Karnataka also. 
Incidentally, I happen to be on two 
of them. But we have never met and 
we have never been taken into confi- 
dence as to what is happening. 

SHRI    D. B. CHANDRE    GOWDA: 
No, no. it has not been   .constituted. 

SHRI GHULAM RASOOL MATTO: 
But in the case of Punjab, I remember, 
it has been constituted. The point at 
issue is that at least when the Budget 
of a particular State placed under 
the President's rule is being discussed, 
at least that advisory committee of 
parliamentarians may also be consul- 
ted so that they can also give their 
opinions . before a Budget is formu- 
lated. These are my observations and 
with these I support the Karnataka 
Budget. 

"PROF. (MRS.) ASIMA CHATTER- 
JEE (Nominated): Madam Deputy 
Chairman, I rise to support the Kar- 
nataka Appropriations Bill, 1989, 
placed before the august House today 
•for consideration and for passing. The 
objects and reasons for considering 
.this Bill have been given at page 7. 
Karnataka, Madam, is facing a sharp 
financial crisis and the Budget for the 
year 1989-90 shows a deficit of Rs. US 
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crores and revenue deficit of Rs. 122 
crores. And the pending bills axe as 
ovuch as Rs.  159 crores.  Considering 
the  public     deficit, the total    deficit 
comes to about    Rs. 289 crores.   The 
State Plan outlay for the year 1989-90 
has been fixed at Rs. 1040 crores and 
the high priorities are    rightly given 
to various developmental programmes 
like irrigation, drinking    water, rural- 
water supply, power    sector, medical, 
family welfare and public health ser- 
vices, housing schemes, repair and con- 
struction of roads and bridges, labour 
and employment, welfare for women 
and children and backward    sections, 
including the Scheduled     Castes  and 
the  Scheduled Tribes.  This has crea- 
ted a budgetary gap of Rs. 176 crones. 
Madam sericulture is one of the very 
important     industires   in  Karnataka. 
The small and marginal farmers  are 
engaged     in this  industry     and the 
Centre should take necessary measure 
to provide adequate funds to develop 
this  industry     and produce     quality 
yarn which will enable Karnataka to 
compete  in the  international market. 
Karnataka State is a major exporter 
of, raw  silk  and  Kashmir  purchases 
maximum silk yarn from    Karnataka 
Government. Research    work in this 
line is to be intensified and the plant 
kingdom is to be explored for finding 
out suitable substitutes for mulberry 
leaves which are in    shortage. It is 
gratifying to note that the    Govern- 
ment  at the     Centre  is  trying with 
the World Bank assistance to encour- 
age  sericuture industry in Kolar dis- 
trict    and    elsewhere in    Karnataka 
•wherever land is suitable for develop- 
ment because it would    generate en> 
ployment opportunities. • 

Madam, the original size of the 
Seventh Plan was Rs. 3,500 crores, the 
net Central assistance being Rs. 873.73 
crores. But the budgetary position as 
it now stands is not very happy. 
And there has been an overall deterio- 
ration of State economy, in spite of re- 
ceiving Rs. 700.51 crores from the Cen- 
tre during the first lour years or the 
plan, revenus has dropped lor various     I 

reasons, and one reason being large- 
scale^evasion of excise duty on liquor. 
An amount of Rs. 470 lakha has been 
given, as action plan for desiltlng of 
Mangalore harbour which will go s 
long way to help the fishermen. There 
is another important project with 
Denamark assistance, EJADRT, and 
Central assistance to the tune of Rs. 38 
lakhs has been provided which would 
help the fishermen of that area to 
ameliorate their sufferings as ifar as 
possible. 

Another point is about the capitation 
fee that is being charged despite a ban" * 
imposed by the Act of 1984. Capitation 
fees are being charged by the private 
medical and engineering colleges, ex-' 
cept St. John Medical College, Banga- 
lore, i would request the Government 
to take stringent measures against those 
who are charging capitation fees. 

Lastly—Madam, it is extremely gra- 
tifying to note that pending bills have 
been paid by the Government. 

Considering the various on-going 
projects which are to be completed 
and the projects which are to be im- 
plemented, an£ considering the ex- 
penditure to be incurred for the items 
as given in the schedule on pages 2 to 
6, for the welfare of the State, I whole- 
heartedly support the Karnataka Ap- 
propriation Bill and I also congratulate 
the Government for such a good budget 
for the State of Karnataka. 

1 once again support this Karnatak 
Appropriation Bill, 1989.   Thank you. 
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[Interruptions). Nothing will go on 
record  
:ord. 

DR. RATNAKAR PANDEY:] Don't 
hallenge the Chair. 

THE DEPUTY CHAIRMAN; No- 
hing is going on record, yes, Mr. 
/laheswarappa, please speak. 

SHRJ K. G . MAHESWARAPPA: 
ladam Deputy Chairman, it was real- 
f amusing to hear some of the speech- 
s from the Treasury Benches. I wish 
had the time to reply to some of the 
eckless allegations made against my 
arty and my leaders. There should be 
)me limit. Today they have gone be- 
ona all limits of decency in attacking 
[. Ramkrishna Hegde who is not a 
Lember of this House and who is not 
/en the Chief Minister and has not 
/en presented this budget. The Chief 
[inister who presented it was Mr. 
ommai who was also the Finance 
linister. But no other name is taken 
om Karnataka except Mr. Rama- 
rishna Hegde. I do not know why 

Not recorded. 

they are so much afraid of Mr. Hegde. 
He is haunting every Congressman and 
the Central Government, However, I 
do not want to go into that. I know 
Mr. Hanumanthappa made certain re- 
marks and J will come to that. I re- 
quest you, Madam, to give me some 
,    more time. Heavens will n0t fall if I 
am given five minutes more. After all 
no Opposition Member    has     spoken 
from Karnataka in both the Houses. 
If I speak anything irrelevant you stop 
me. 

THE DEPUTY CHAIRMAN:  I want 
- to keep the record    straight.    Sever! 
from   the   Opposition   have    already 
|   spoken. 

SHRi    K.  G.     MAHESWARAPPA: 
But not from Karnataka. 

• THE DEPUTY CHAIRMAN: If you 
have few Members from Karnataka, 
I cannot help it. 

SHRI K. G. MAHESWARAPPA: 
We are discussing the Karnataka Bud- 
get. As the only Opposition Member 
from Karnataka, I am requesting you 
to give me some more time. 

THE DEPUTY CHAIRMAN:- I am 
giving you time. Your time was not 
there. 1 am myself giving you time. 
You speak. 

SHRI K. G. MAHESWARAPPA: 
I am not saying that all the assurances 
given in our manifesto have been im- 
plemented. There may be some lapses. 
But you must be magnanimous enough 
to appreciate some" of the achievements, 
I. do not Want to refer to many other 
things. I refer only to such essential 
things as the Karnataka Government 
has achieved—namely, providing 
drinking water. I challenge any 
Member from that side to Show if any 
Congress-ruled State in the country 
has provided so many bore wells, so 
many tanks for drinking water in 
rural and urban villages. I will just 
give you the figures. We may have 
given more licences for arrak but if 
we give sufficient water throughout 
the State,    will you not    appreciate 
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I give you the comparative 
figures of bore wells sunk in urban viL- 
lages. Prom 1978 to 1983, the Congress 
Government was there. The number of 
bore wells sunk during the Congress 
rule was 316 (urban). in Janata regime, 
the number was 4223. In rural areas, 
the number during your period of five 
years was 35,960 for the bore wells 
sunk for drinking water. In our period, 
the number was 53,721 for piped water 
supply. The number of villages cover- 
ed during your period was 889; during 
our period it was 1,679. This is regard- 
ing drinking water. 

1 am giving you one more statistics. 
So far as power for pump-sets is con- 
cerned, Mr. Narayanasamy, you are 
talking so much about farmers, how. 
many pump-sets were given power? 
Perhaps it is unparalleled in the his- 
tory of any State. The number of agri- 
cultural pump-sets energise during 
your period was 2,030. During Janata 
period we energised 4863 pump-set. 
And electricity to rural villages -was 
hundred per cent: Electricity was given 
to all. the villages. No village, no ham- 
let was left uncovered. If you spend 
so much amount, as Mr. Matto point- 
ed out and he made a good point that 
we have provided more funds for 
energy, more funds for irrigation, at 
least compliment us. We have to carry 
out the on-going projects .like the 
Krishna project and the Cauvery basin 
project. We want more funds. Now 
what is Mr. Deve Gowda crying about? 

7.00 P.M. 
Not much is spent on irrigation. This 
budget, if I may submit, is a budget 
for rural-oriented programmes. Out of 
the outlay of Rs. 1,040 crores, Rs 667 
crores, that is, 64 per cent of the bud- 
get, is allocated for the rural areas. 
We do care for the rural areas. Then, 
how much is given for irrigation? An 
amount of Rs. 209.40 plus Rs. 100 
crores, that is, a total of Rs. 309 crores. 
Then, Rs. 275 crores is being allocated 
for power. The total comes to more 
than 50 per cent of the total Plan allo- 
cation lor power and irrigation. We 

are spending more than 50 per cent of 
the total allocation on power and irri- 
gation, but our irrigation projects are 
not being completed. Even whatever 
award the Bachawat Commission gave, 
we were not able to utilize that water 
in the Krishna Basin. Our friends are 
quarrelling with us. At least, have 
funds raised to complete the projects 
to utilize whatever is allowed to us 
in the Krishna Basin. 

You should all help us in appealing 
to the Central Government to give u9 
mor funds to complete the targetse 
under the Krishna Basin. After all, 
Karnataka is in India. Just because it 
was ruled for six years by another 
party, you can't attack Karnataka 
Karnataka leaders^ everything in Kar- 
nataka and our party. It is not fair 
on your part. 

SHRI V. NARAYANASAMY; Are 
you defending corruption? 

SHRi K. G. MAHESWARAPPA:: 
No. But, in Kannada there is a pro- 
verb which means, if a donkey is lying 
dead in front of your house, you are 
not caring, but if there is a dead- 5By 
lying in front of my house, you aTe 
talking of it. That is a Kannada pro- 
verb. With your permission, Madam, 
let it go on record. A dead donkey 
is in front of your house, but you are 
talking of a dead fly in front of my 
house .............'(Interruptions)-----      The 
whole world knows what the charges 
were. 

THE DEPUTY CHAIRMAN:    I did . 
not understand about the donkey part 
- of it!!   ....(Interruptions)... 

SHR3 B. K. GADHVI. Madam, even 
if he says that it Is a dead donkey, 
I would request that it should not 
go op record. 

_ (Interruptions)... 

SHRI D. B. CHANDRE GOWDA: It 
Is a proverb in Kannada. 

SHRi K. G. MAHESWARAPPA ? 
I only quoted a proverb m Kauria'da. 



407     Budget  (Karnataka),     [RAJYA SABHA] Karnataka Appropriation    408 
1989-90 and Bill, 1989 

THE DEPUTY CHAIRMAN; What 
does it mean? 

SHRI K. G. MAHESWARAPPA:] 
If a donkey is dea^ in front Of your 
House, you are not caring, but if a fly 
is lying dead in front of my house, 
you are making a hue and cry. I don't 
Say it is a corruption-free Government. 
1 don't think there is any corruption- 
free Government in the whole world. 
Even shrimati Indira Gandhi once 
said that corruption would be there so 
long as the sun and moon are there. 
__ (Time-b6ll       rings)...      Madam, 

please, I have got so many points. So 
many charges have been made. 

They talked about Mr. Ramiakrishna 
Hegde. Whenever there was a charge 
made against him, when he was chief- 
Minister, he instituted an inquiry into 
it. How many Chief Ministers have 
done it? Any number of inquiries may 
be appointed— he has no objection. 
and what  were the charges? After 
all, Mr. Narayanasamy knows that 
some facts aredistorted. Mr. sukul. 
distorted facts, instead of saying ten 
crores, he said ten thousand crores, 
five thousand crores an that every 
day Mr. Hegoe was taking Rs. 100 
crores of money. 

SHRI H. HANUMANTHAPPA; You 
say the correct figure; we will accept 
it. 

SHRI K. G. MAHESWARAPPA:! 
I have no time, Mr; Hanumanthappa. 
Both of us come from the same dis- 
trict. Let us go to the people. Hold 
elections immediately. But you are not 
talking of elections, (lime bell rings) 
.. .Madam, if you do not want me to 
speak, I will sit down. 

THE DEPUTY CHAIRMAN:' 1 
want you to finish within the time. 

SHRI K. G. MAHESWARAPPA:! 
What is going to happen to this? About 
the two enquiries constituted, now 
can talk. 

What is the charge in the first en- 
quiry? The BDA land was proposed to 
be given to NRIS. It was not given 
even. Why are you talking about it? 
It was cancelled  bay our Government. 
The proposal was dropped. (Interrup- 
tions)) Had he taken money, those peo- 
ple would not have kept quiet. The 
proposal has not materialised. Suppos- 
ing they have given money, what has 
happened to those persons who have 
given the money? (Interruptions) Leo 
us be fair to. Mr. Hegd also. your 
make allegations,- I don't mind. We 
have also made allegations against Mr. 
Rajiv Gandhi and so many other per- 
sons. | will not come in the Way of 
your making allegations. What is it 
now? It war only \a proposal for some 
sites to be given to NRIs. At one stage 
opposition, was there. The Cabinet was 
to approve that proposal. The Cabinet 
did not approve  it it  dropped it". 
Where is the need for an enquiry? AH 
right. Still there is an enquiry. You 
hang him if he is found guilty. Why 
talkbout all those things? The only 
issue before this Upper House and the 
country is "NRIs, NRIs, Ramkrishana 
Hegde, Ramkrishna hedge what  
this? 

The second one is about Revjit. 
After aft, madamknow, it is  
private transaction between two 
private parties on a private 'and. Mr. 
Hegde did not Sell any Government 
land costing Rs. 50 lakhs for Rs. 5 
lakhs. You make it appear that Mr. 
Hegde sold someGovernment land 
worth Rs. 50 lakhs for Rs. 3 lakhs. 
Is It a fact? It ws a transaction bet- 
ween twovate companies: The 
Revjit Company purchased the land. 

SHRI H. HANUMANTHAPPA: Whd 
arethe members? What is the rela- 
tionship with Mr. Hegde; (Intemip- 
tiorts) 

SHRJ It. G. MAHESWARAPPA^ 
I know thehistory of everyone of you. 
(fnrerruptiofls) A distant relative of 
Mr. Hegde Is a partner of that cotifr 
pany. 
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SHRl Y NAEAYANASAMYy You 
come out 

SHRIG. MAHESWARAPPA:] 
I will come out. All right (interrup- 
tions) Howis Mr. Hegde responsible 
for it?  Cfrtterrwptions) 

Madam, it is a serious matter. This 
matter has'heen referred to. It is not 
even a Government land. Even for that 
, he was prepardfor uiry. It was 
not the Bofors or something like that. 
It is not so big. It is between two pri- 
vate parties. Their allegation is that 
there is undervaluing of this property. 
One. of thepurchasers is one distant 
relative of Mr. Hegde. (interruptions) 
Even if his hand is there, let it come 
out. The enquiry is there. A judge of 
the Supreme Court is the presiding 
officer. When the commission is seized 
of "the matter, should they talk so 
much? 

Except these two things, whatother 
things   are  thereagainst  Mr-  Hegde? 
  He is prepared,   (interruptions) 

About medical seats, a startling 
revelation J am making. In our private 
medical colleges, the Governor has got 
a certain number of seats reserved for 
his allotment. I will resign my seat if 
it is disproved. (Interruptions) 

SHRI H. HANUMANTHAPPA:' 
Madam, I want to set the record 
straight. Even earlier there wereGov- 
ernment seats. I know. 

Mr.  Maheswarappia knows   it.   The 
Government seats are allotted by the 
Governor. I am sorry. You cannot dis- 
tort the facts. 

SHRIG. MAHESWARAPPA:] 
For the Government seats there are 
rules and regulations about how they 
should be allotted. But there are other 
seats. Do you know how many seats 
the Governor recommends to the pri- 
vate colleges for outside persona as a 
personal recommendation? (Interrup- 
tions) I know. 

We are under President's rule. We 
are the victims. I want to expose this 
6-month rule, now they are admin 
tering the State, how they are mis- 
ruling. | am sorry our friends are not 
prepared to hear uncharitable things. 

THE DEPUTY CHAIRMAN: Mr. 
Maheshwarappa, I gave you enough 
time. 

SHRl     K.  G.    MAHESWARAPPA 3 
The     question     of time     does     not 
matter.... 

THE DEPUTY CHAIRMAN; It does 
matter. I don't know how this happens 
in your state, but herethings go by 
rules and regulations. The question of 
time does matter however important 
the case might be. I have given you 
enough time, more than your allotted 
time. Now, please finish in two 
minutes. 

SHRl K. G. MAHESWARAPPA:] 
When you were not in the Chair, do 
you know what kind of mud-slihging 
they wereresorting to? Did you ob- 
serve that; 

THE DEPUTY CHAIRMAN: Please 
finish within two minutes. 

SHRl K. G. MAHESWARAPPA:! 
Recently, the Governor called a meet- 
ing of the MPs. I was also present In 
that meeting. There was a report of 
too much of political interference iri ■ 
the administration. I asked the Gover? 
nor specifically that it was reported 
that there was too much of political 
interference in administration after 
the Governor's rule was imposed. He 
did not say no to that. 1 swear by 
God when I say this. 

SHRI H. HANUMANTHAPPA :T 
Your friend, Mr. Chandre Gowda, has 
admitted that there is a lot of inter- 
ference by the Janata leaders, not by 
the Congress leaders. 

SHRI K. G. MAHESWARAPPA:] 
He mentioned Deve Gowda. Not evert 
one of us has gone to him. (Interrup- 
tions) 



411       Budget (Karnataka),       [ 10 AUG. 1989 ]   Karnataka Appropriation   412 
1989-90 and Bill, 1989 

Shri Makes warappa] 

I would say that we want sympathy 
for Karnataka. All right, ashe says, 
the ' State economy is in shambles. 
Everything has got derailed. At that 
time you did not give ay type of re- 
lief tothe State. But now that you 
have taken over the administration, 
how is it that all types of reliefs have 
been cleared within fivemonths? It 
looks as if by magic you got all the 
money and now within five months 
honey is. flowing into Karnataka! 
Therefore, I Anally appeal for a grant 
of at least Rs. 300 crores to Rs. 400 
crores to the State Exchequer. (Inter' 
ruptions) Don't you Want to complete • 
the Krishna River Project? Therefore, 
I am appealing to you finally that we 
are for holding early elections. Octo- 
ber is very near. Let the. Minister 
come out with a statement whether 
he is going to have extension of the 
President ruleor wants to hold elec- 
tions. Our Party is prepared to face 
the election. If you hold the elections, 
we will certainly go to the People. 
Therefore, why should you perpetuate 
the Governor's rule or the Centre's 
administration? Not even one man p 

from your party has complimented the 
State Government about the function- 
ing of the Panchayati Raj institutions 
there. No one had the grace to con 
gartulate our Government at least on 
that. Your External Affairs Minister, 
Mr. P. V. Narasimha Rao, at a meeting 
at Bangalore where more than lakh 
of people had gathered openly congra- 
tulated the Kamataka Government 
and Mr.. Hegde. If you want H will 
bring the record tomorrow. Your own 
senior Minister has congratulated the 
Karnataka Government forso many 
other progressive measures it had 
taken and you don't have the grace 
to congratulate us. Mr. Pandey with 
his Mantram Japan tried to hammer 
everyone of us. He is a big Pandit 
from kashi. A Kashi Pandit should not 
go to that level of talking. ..    . 

MESSAGES FROM THE LOK SABHA 
I. The     Constitution     (Sixty-third 

AmendmentQ Bill, 1989. 

II.  The    Constitution     (Sixth-fourth 
Amendment) Bill, 1989. 

III. The   ..   Constitution (Sixty-fifth 
Amendment) Bill, 1989. 

SECRETARY-GENERAL;   Madam, j 
have to report to the House the fol- 
lowing messages received from the Lok 
Sabha, signed by the Secretary-General     .' 
of the Lok Sabha: — 

CD 
"I(n accordance with the provisions 

of rule 96 of the Rule of Procedure 
and Conduct of Business in Lok 
Sabha, I am "directed to enclose the 
Constitution (Sixty-third Amend- 
ment); Bill, 1989, which has been 
passed byok Sabha at its sitting 
held on the 10th August, 1989, in ac- 
cordance with the provisions of arti- 
cle 368 of the Constitution of India." 

(II) 

"In accordance with the provisions 
of rule 96 of the Rules of Procedure 
and Conduct of Business in Lok 
Sabha, I am directed to enclosethe 
Constitution' (Sixty-fourth Amend- 
ment) Bill, 1989, which has been 
passed by Lok Sabha atits sitting 
held on the 10th August, 1989, in ac- 
cordance with the provisions of arti- 
cle 368 of the Constitution of India." 

(IK) 

"In accordance with the provisions 
of rule 96 of the Rules of Procedure 
and Conduct ofBusiness in Lok 
Sabha, I am directed to enclose the 
Constitution (Sixtyfifth Amendment) 
Bill, 1989, which has been passed 
by Lok Sabha at its sitting held on 
the 10th Auguust, 1989, in accor- 
dance with the provisions of article 
380 of the Constitution of India." 

Madam, I lay a copy of each of the 
Bills; on the Table. 


